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Subletting o f out of tarn Allotment of
Accommodation by Central Govern­

ment Employees

112. SHRI BIBHUTl MISHRA : Will the 
NIRMAN AUR AWAS MANTRI be pleased 
lo state :

(a) whether a number of Central Govern­
ment Employees in New Delhi have been 
allotted residential quarters since 1965 on out 
of-turn basis on production of Medical Certi­
ficates;

(b) if so, whether Government have enqui­
red that a number of them have sublet their 
quarters on higher rents; and

(c) if not, whether Government propose to 
take the help of the Central Bureau of Investi­
gation to conduct a secret cnquiiy and take 
action against the guilty Government emplo­
yees ?

NIRMAN AUR AWAS MANTRALAYA 
MEN RAJYA MANTRI (SHRI I. K. GUJ- 
RAL): (a) The allotment of general pool 
accommodation on out-of-turn basis on medi­
cal grounds is made to an eligible Government 
servant on serious illness of self or a member 
of his family as provided in the Allotment 
Rules. Out-of-turn allotment under the Rules 
remained suspended in Delhi/New Delhi dur­
ing 1964 to November. 1967. The ban on out 
of*turn allotments on medical grounds was 
lifted in December, 1967, and the applications 
received upto 16ih May, 1968 were examined 
and allotments made in a numbsr of eases 
keeping in view the grounds for illness and 
the totality of circumstances. The ban on 
receipt of applications for out*of-turn allot­
ments again remained effective from 17th May, 
1968 to 30th September, 1970.

(b) No complaint in regard to subletting 
of accommodation so secured by Government 
employees has been received in the Directorate 
of Estates.

(c) Does not arise.
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C. G. H. S. Facilities to Teachers and 
Employees of Delhi University

114. SHRI BIBHUTl MICHRA : Will the 
SWASTHYA AUR PARIVAR NIYOJAN 
MANTRI be pleased to state :

fa) whether Government had thought in 
the past of extending the C. G. H. S. facilities 
to the teachers and other employees of the 
Delhi University; and

(b) if so. the progress made in this regard?

SWASTHYA AUR PARIVAR NIYOJAN 
MANTRALAYA MEN UP MANTRI (SHRI 
A. K. KISKU): (a) and (b). The proposal of 
extending the C. G. H ^ facilities to teachers 
and other employees ot Delhi University *as 
also to other Semi Government and autono­
mous bodies has been considered. It has been 
decided that the extension of C. G. H. S. 
facilities should be phased. The Organisations, 
the inclusion of which would not involve any 
extra financial burden on the staff and build­
ings are proposed to be covered under the 
Scheme in the 1st phase. The staff of the Delhi 
University is about 3809 which would nccess* 
ate the opening of a new dispensary. It is not, 
therefore, proposed to bring this staff under 
the scope of the C. G, H. S- ftk the 1st phase-




